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‘Date of Order

br'de:rs" S

20.7.2001

!

v

p3.2.1999 =t nds vacated.

Ncne present ‘for the applicant

None preeent for recpondent Nc.l -

Mr. Senjay Pareek, coun=91 for respondent Nc 2
My. U.D. Sharma, coun'-'e‘il fer recpondent Ne. 3
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The cases involving the qimilar coentroversy which are
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lleted today before, us have not been pre ssed by the learned
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‘Advecate repre=ent1ng the appl1cant= on the grcund that genicrity

list cof RAS .officers hes been re\rlsed by the State chef‘nment in
! .

view cf the- judgment= of ch'ble the Supr eme Court in Ajit Sinch-II

and D.K.Vijay's ca=e. Appllcant ie having qr:evance relatmqfcﬁ his
senior1ty, whlgh ha&" been rev1=ed by the. re¢pondent= end eimiler
caces have not.' beeén pressed. Therefcre, this case. has beccre
infruc;’;uous ané is d::ispo.;s‘d cf as mﬁgkw. %Parti_es ere left tc

kear their own cests. Interim stay arented vide order deted
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(A.K.MISRA)

(GOPAL" SINGH)

Admr. Member. o ' ' , . Juél .Merber




